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Handing over of DRDA to Autonomous
Council in Assam

860. SHRI PRAKANTA WARISA: Will
the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state:

(a) whether Government have given a
clearance with a direction to the State
Government of Assam to hand over the
DRDA
Department (District Rural Development
Agency) to the Autonomous Council of Hill
Areas of Assam as per the spirit of
Memorandum of Understanding (MoU);

(b)if so, the specific reasons for not
handing over that Department to the Council;
and

(c) what action Government propose to
take against the State Government and the
time by which it is likely to be handed over to
the Hill Council, Assam?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL AREAS AND
EMPLOYMENT (SHRI BABAGOUDA
PAUL): (a) The Ministry of Rural Areas &
Employment has concurred with the proposal
of Government of Assam to entrust the
control of DRDAs to the Autonomous
District Councils of Karbi Anglong and North
Cachar Districts.

(b) Government of Assam have informed
that the handing over is under active
consideration and that procedures to be



